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FINAL ORDER NO.50586/2023 

 
 

DR. RACHNA GUPTA 
 

None is present for the appellant.  Perusal of file shows that 

appellant had got himself absent on most of the previous dates of 

hearing.  Fresh notice of hearing was sent by Speed Post on 

29.12.2022.  The same also got delivered on the appellant as well as 

on his authorized Counsel.  There is no presence despite the said 

service.   The apparent conduct of the appellant from several orders 

on record is sufficient for us to hold that appellant is not inclined to 

pursue the impugned appeal. He has not been diligent at all.  The 

appeal is, therefore, dismissed for want of prosecution as well as 

presence.   

 [Dictated and pronounced in the open Court] 

 

 
 

 

                                                                (DR. RACHNA GUPTA) 
                                                                  MEMBER (JUDICIAL) 

 
 

(HEMAMBIKA R. PRIYA) 

                                                               MEMBER (TECHNICAL) 

Anita 


